LIPPI SYSTEMS LIMITED

Registered Office: 601 & 602, 6th Floor, Shaligram Corporates, Nr. Dishman House, Iscon-Ambli Road, ,
Ahmedabad, 380058 Gujarat, India | CIN: L22100GJ1993PLC020382 | Tel. No.: 079-35335608/35219264 |
Email Id: cs@lippisystems.com | Website: www.lippisystems.com

Recommendations of the Committee of Independent Directors (“IDC”) of Lippi Systems Limited (“Target Company” or “TC”)

under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,

2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the Target Company

(“Open Offer”) made by Vinesh Shivji Dholu (“Acquirer — 1), Jagdish Shivji Dholu (“Acquirer — 2”), Shivji Karamshi Dholu

(“Acquirer—3”), Jagruti Vinesh Dholu (“Acquirer 4”) and Parul Jagdish Dholu (“Acquirer 5”) (collectively “Acquirers”)
1 | Date July 14, 2026

2 | Name of the Target Company (TC) Lippi Systems Limited

The Open Offer is being made by the Acquirers to the Public Shareholders to
acquire up to 33,82,231 Equity Shares representing 25.05% of the Expanded
3 | Details of the Offer pertaining to TC Share Capital of the Target Company at a price of ¥ 56.84/- per Equity Share,
aggregating to a total consideration of ¥ 19,22,46,010/- payable in cash in
accordance with Regulation 9(1)(a) of the SEBI (SAST) Regulations.
Name(s) of the acquirer and PAC with the | Acquirer 1: Vinesh Shivji Dholu

acquirer Acquirer 2: Jagdish Shivji Dholu

Acquirer 3: Shivji Karamshi Dholu

Acquirer 4: Jagruti Vinesh Dholu

Acquirer 5: Parul Jagdish Dholu

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Ahmedabad —380007. Gujarat. India.

5 | Name of the Manager to the offer Tel. No.: +917940404242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net
SEBI Registration No.: INM000010122

CIN: U67120GJ1996PTC029182

6 Members of the Committee of Independent | 1. Mansi Hardik Shah (Chairman)

Directors 2. ApexaA. Panchal (Member)

« Al IDC members are Non-Executive and Independent Directors of the

Target Company.

7 | IDC Member's relationship with the TC « None of the members of the IDC holds any Equity Share in the Target
Company.

« None of the members of the IDC has any contracts or any relationship with

the Target Company.

No member of the IDC has traded in any of the Equity Shares/ other securities

g |Trading in the Equity shares/other | of the Target Company during the:

securities of the TC by IDC Members 1. 12 (Twelve) months preceding the date of the PA.

2. Period fromthe date of the PA till the date of this recommendation.

g [!DC Member's relationship with the | None of the members of IDC has any contract/ arrangement/ relationship
Acquirers with the Acquirers.

1o | Trading in the Equity shares/other | NotApplicable (Asthe Acquirers are individuals)
securities of the acquirer by IDC Members

11 | Recommendation on the Open offer, as to | The IDC perused the open offer documents which inter alia set out the
whether the offeris fair and reasonable computation of the Offer Price as per applicable regulations of the SEBI
(SAST) Regulations. The IDC notes that the Offer Price of % 56.84 per Equity
Share has been determined in accordance with Regulations 8(1) and 8(2) of
the SEBI (SAST) Regulations, being the highest of various parameters
mentioned therein, and is accordingly of the opinion that the Offer Price
appears to be fair and reasonable.

However, the public shareholders of the Target Company are advised to
independently evaluate the Open Offer and make informed decision about
whether or notto tender their shares in the Open Offer.

12 | Summary of reasons for the| ThelDC have perusedthe following, for recommendation onthe Open Offer:
recommendation (i) Public Announcement dated May 18, 2026;

(ii) Detailed Public Statement published in Financial Express (English) (All
Editions), Jansatta (Hindi) (All Editions), Navshakti (Marathi) (Mumbai
Edition) and Financial Express (Regional) (Ahmedabad / Vadodara Edition)
onMay 25, 2026;

(iii) Draft Letter of Offer dated June 02, 2026;
(iv) Letter of Offer dated July 10, 2026

(v) Certificate dated May 18, 2026 from CA Chirag Raval, Partner of B.K
Patel & Co., Chartered Accountants, certifying the fair value of equity shares
of the Target Company.

Based on the review of the above, the members of the IDC have considered
the following factors for making the recommendations:

(i) The Offer Price is equal to the negotiated price for acquisition of Equity
Shares by the Acquirers under SPA i.e. ¥56.84 (Rupees Fifty Six Paise
Eighty-Four Only).

(ii) The Offer price is determined by the Acquirers and manager to the open
offerinaccordance with Regulation 8(2) of the SEBI (SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders to the
closing market price of the Equity Shares on the BSE Limited as on July 13,
2026, being % 232.50 per Equity Share which is higher than the Offer Price.

The Eligible Shareholders of the Target Company are advised to
independently evaluate the Open Offer and the market performance of the
Target Company's scrip and take an informed decision about tendering the
Equity Shares held by them in the Open Offer. The statement of
recommendation will be available on the website of the Target Company
www.lippisystems.com

13 | Disclosure of Voting Pattern The recommendations were unanimously approved by the members of IDC.
14 | Details of Independent Advisors, if any. None
15 | Any other matter(s) to be highlighted None

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying this

statement s, in all material respect, true and correct and not misleading, whether by the omission of any information or otherwise
andincludes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of

Committee of Independent Directors of

Lippi Systems Limited

Sd/-

Mansi Hardik Shah

Chairman- Committee of Independent Directors

DIN: 00031947

Date: July 14, 2026

Place: Ahmedabad, Gujarat.
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FINANCIAL EXPRESS

~—— _ TRIO MERCANTILE & TRADING LTD.
‘][ gl £ 83 613/B , Mangal Aarambh, Nr. Mc Donalds, Kora Kendra, Borivali (West),
. Mumbai - 400092 Email Id: triomti@gmail.com Website: www.triomercantile.com
Phone No. 022-28335999 CIN: L51909MH2002PLC136975
STATEMENT OF THE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE 2026
(¥ in Lakhs)
Quarter Quarter Year
Particulars Ended Ended Ended
30.06.2026 30.06.2025 31.03.2026
Unaudited Unaudited Audited
Total Income from Operations 108.402 59.604 353.462
Net Profit/(Loss) for the period (before Tax,
Exceptional and/or Extraordinary items) 6.153 10.262 8.555
Net Profit/(Loss) for the period before Tax
(after Exceptional and/or Extraordinary items) 6.153 10.262 (1.375)
Net Profit/(Loss) for the period after tax g 38 T 1 =
(after Exceptional and/or Extraordinary items) 6.153 7.602 (5.363)
Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax)
and Other Comprehensive Income (after tax)] | - | - | !l
Equity Share Capital 1358.732 1358.732 1358.732
Reserves (excluding Revaluation Reserve as
shown in the Balance Sheet of previous year) - - -
Reserves (excluding Revaluation Reserve as
shown in the Balance Sheet of previous year) - - 1025.989
Earning Per Share (of Rs.10/-each)
(for continuing and discontinued operations)
Basic : 0.009 0.011 (0.008)
Diluted : 0.009 0.011 (0.008)
Note: The above is an extract of the detailed format of Quarterly/Annual Financial Results filed with the
Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements)
Regulations, 2015. The full format of the Quarterly / Annual Financial Results are available on the
website of the Stock Exchange(s) and the listed entity viz www.bseindia.com and www.triomercantile.com.
For Trio Mercantile & Trading Limistgfj
(Deepak Mehta )
Place : Mumbai Managing Director
Date : 14/07/2026 DIN : 00046696
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Address of Authorised Parson

ADHTYA BIRLA

UltraTech Cement Limited

Regd. Office: ‘B Wing, Ahura Cendre, 2 Floce, Mahakali Caves Road, Andheri (East), Murmbai 400 (93
Tol No. - 0226651 FBO29267800 | Website - www. ultratechcementoom | CIN: L26840MHZ000PLC 128420

Radico
SPIRIT OF EXCELLEMNCE

RADICO KHAITAN LIMITED

CIN : L26941UP1983PLC027278

Registered Office : Rampur Distillery, Bareilly Road, Rampur - 244 901 (U.P.)
Tel. No. : 0595-2350601/2, 2350009
Corporate Office : Plot No. J-1, Block B-1, Mohan Co-operative Industrial Area
Mathura Road, New Delhi 110 044
Tel. No. : 011-40975444/555
E-mail : investor@radico.co.in Website : www.radicokhaitan.com

NOTICE OF THE 42" ANNUAL GENERAL MEETING,
REMOTE E-VOTING, RECORD DATE AND BOOK CLOSURE

NOTICE is hereby given that the Forty-Second (42") Annual General Meeting (“AGM”) of the Members of Radico
Khaitan Limited (the “Company”) will be held on Friday, August 7, 2026, at 12:30 P.M. (IST) at the Registered Office
of the Company situated at Rampur Distillery, Bareilly Road, Rampur-244901, Uttar Pradesh, to transact the business(es)
as set out in the Notice convening the AGM.

In compliance with applicable provisions of the Companies Act, 2013 (“the Act”) and rules made thereunder, Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulation, 2015 (“Listing
Regulations”), the Secretarial Standard on General Meetings issued by the Institute of Company Secretaries of India
(“SS-2”) read with General Circular Nos. 14/2020 dated April 8, 2020, Circular No. 20/2020 dated May 5, 2020 and
subsequent circulars issued in this regard, the latest being 03/2025 dated September 22, 2025 issued by the Ministry
of Corporate Affairs (“MCA Circulars”) and Regulation 36(1)(a) of the Listing Regulations read with SEBI Master
Circular No. HO/49/14/14(7)2025-CFD-POD2/1/3762/2026 dated January 30, 2026 and other applicable circulars
issued by SEBI, as amended from time to time (“SEBI Circular”), the Notice of 42" AGM along with the Annual Report
for the Financial Year 2025-26 (‘FY 2025-26") has been sent on July 14, 2026 through electronic mode to all the
Members whose Email Ids are registered with the Company/ Kfin Technologies Limited (“Kfin/RTA”) (the Registrar and
Transfer Agent)/ Depository Participants (‘DPs’).

Further, in terms of Regulation 36(1)(b) of the Listing Regulations, a letter providing the web-link, including the exact
path, where the Notice of the 42 AGM and the Annual Report for FY 2025-26 is available, will be sent to those Members
whose E-mail Ids are not registered with the Company/ RTA/ DPs.

The Notice of the 42" AGM along with the Annual Report for FY 2025-26 is also available on the Company’s website
at www.radicokhaitan.com, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively and on the website of Kfin at https://
evoting.kfintech.com/public/Downloads.aspx.

Members whose Email Ids are already registered with the Company/RTA/DP, may follow the instructions for remote e-
Voting as provided in the Notice of AGM.

Members who have not registered their Email Ids, are requested to register/ update the same to receive all communications
including Annual Report, Notices etc. from the Company electronically as per the process mentioned below :

(i) Members holding equity shares of the Company in Demat form are requested to approach their respective DPs and
follow the process advised by DPs.

(if) Members holding equity shares of the Company in physical form may register/update the details by submitting the
prescribed Form ISR-1 and other relevant Forms/ documents to the RTA: Kfin Technologies Limited, Unit :
Radico Khaitan Limited, Selenium Tower B, Plot Nos. 31 & 32, Financial District, Nanakramguda, Serilingampally,
Hyderabad 500032, Telangana, or at einward.ris@kfintech.com. Members may download the prescribed Forms
from the Company’s website at www.radicokhaitan.com as well as from the website of the RTA at
https://ris kfintech.com/clientservices/investors/isrs.aspx

E-voting : In compliance with the provisions of Section 108 of the Act read with Rule 20 of the Companies (Management
and Administration) Rules, 2014, Secretarial Standards on General Meetings issued by the Institute of Company
Secretaries of India and Regulation 44 of Listing Regulations, as amended, read with the Circulars, the Company has
engaged the services of KFin to provide the remote e-voting facility to the Members to cast their vote electronically. The
Members will be provided with the facility of remote e-Voting (before AGM) and voting through ballot papers (at the
AGM), to transact the business on all the resolutions as set out in Notice of AGM. The facility of voting at the AGM through
ballot paper shall also be made available to those Members who are present at the AGM and have not cast their votes
through remote e-voting.

Members are hereby informed that:

1. The voting rights of the Member(s) shall be in proportion to their shares in the paid-up share capital of the Company
as on Cut-off date i.e., Friday, July 31, 2026. Any person who is a member of the Company on cut-off date is eligible
to cast their vote through remote e-Voting or voting at the AGM through ballot paper on all the resolutions as set forth
in the Notice of AGM.

2. Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been
sent electronically by the Company and holds shares as of the cut-off date, may obtain the Login credentials inter
alia by sending a request to KFin at e-voting@kfintech.com. The detailed procedure for e-voting and obtaining
Login credentials is also provided in the Notice of AGM which is available on the on the Company’s website and on
the website of KFin. If the member is already registered with Kfin for e-voting, he/she can use his/her existing Login
credentials for casting the vote through remote e-voting.

3. The Remote e-Voting facility will be available during the following period:
Commencement of Remote e-voting | Monday, August 3, 2026 (09.00 A.M. IST)
| End of Remote e-voting | Thursday, August 6, 2026 (05.00 P.M. IST)
| EVEN | 9910

The remote e-Voting module shall be disabled by Kfin for voting thereafter. Once the vote on a resolution is cast by the
Member, the Member shall not be allowed to change it subsequently or cast the vote again.

4. During this period, Members holding shares either in physical form or in dematerialized form may cast their vote by
remote e-Voting before the AGM.

5. The Members will be provided with the facility for voting at the AGM through ballot papers.

6. Detailed process and manner of remote e-Voting and voting at the AGM is provided in the Notice of AGM and also
available on the Company’s website and on the website of KFin.

7. The Board of Directors has appointed Mr. Tanuj Vohra, Practicing Company Secretary (FCS: 5621 CP: 5253) of
TVA & Co. LLP, a Peer Reviewed firm of practising Company Secretaries, to act as the Scrutinizer to scrutinize the
Voting process in a fair and transparent manner.

8. In case of any query or grievance pertaining to e-voting, please visit Help & Frequently Asked Questions section
available at RTA's website https://evoting.kfintech.com or send a request to Mr. Suresh Babu D, Sr. Manager,
KFin Technologies Limited, Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Nanakramguda,
Hyderabad - 500 032, Toll free No0.1800-3094-001, Email: evoting@kfintech.com/
suresh.d@kfintech.com/ einward.ris@kfintech.com.

9. The Voting Results shall be declared within stipulated time under applicable laws and the same, along with the
consolidated Scrutinizer's Report, shall be placed on the Company’s website at www.radicokhaitan.com and on the
website of Kfin at https://evoting.Kfintech.com, and shall be communicated to BSE Limited and National Stock
Exchange of India Limited.

Dividend and record date : Members may note that the Board of Directors at their meeting held on May 6, 2026, has
recommended a dividend of Rs. 9/- (i.e. 450%) per equity share of face value of Rs. 2/- each for the financial year ended
March 31, 2026, subject to approval of the Members at the ensuing AGM. The dividend will be paid within statutory
timeline from the date of approval in the AGM. The Record Date for determining the entitlement of Members to the said
dividend, if declared at the AGM, is Friday, July 24, 2026.

Further, pursuant to Regulation 12 of the Listing Regulations read with SEBI Master Circular No. HO/38/13/(4)2026-
MIRSD-POD/1/4298/2026 dated February 6, 2026, dividend shall be paid only in electronic mode including to those
members who are holding securities in physical form, consequently, payment through dividend warrants/demand drafts
or cheques has been discontinued. Accordingly, Members are requested to update their Bank Account details with their
Depository Participants (if Shares are held in Demat mode) and with the RTA of the Company (if Shares are held in
Physical Form).

Tax on dividend : Pursuant to the applicable provisions of the Income-tax Act, 2025, read with the Income-tax Rules,
2026, and other applicable tax laws, rules, circulars and transitional provisions, as may be applicable, dividend income
is taxable in the hands of Members and the Company is required to deduct tax at source/withholding tax at the
applicable rates while making payment of dividend. The Company has also sent a separate communication to all the
members on their registered Email Id in this regard on June 22, 2026. The members are therefore requested to submit
the requisite tax related documents/ declarations on or before July 24, 2026, to enable the Company to determine the
appropriate tax rate as applicable.

Notice is further given pursuant to the provisions of Section 91 of the Act read with Rule 10 of the Companies (Management
and Administration) Rules, 2014, as amended, and Regulation 42 of the Listing Regulations, the Register of Members
and Share Transfer Books of the Company shall remain closed from Saturday, July 25, 2026, to Friday, August 7, 2026,
both days inclusive, for the purpose of dividend and 42" AGM.

For Radico Khaitan Limited

Dinesh Kumar Gupta
Senior Vice President — Legal & Company Secretary

Place : New Delhi
Date : 14.07.2026

LOSS OF SHARE CERTIFICATE(S)

Motice is hereby given that Share Cerlificale Mo, 261429 (representing 77 equily shares beanng distinctive Mos.
134833879 to 134833955) and Share Cerfificate Mo, 43783 (representing 100 equity shares bearing distinctive
Mos, 31620163 to 31620262) of UltraTech Cement Limited (“the Company™), registered in the names of
Mr. Jairaj Java and Ms. Urmila Dewi, respactively, have been reported lost. Mr, Jairaj Java and Mr. Kalyan Krishna
{joint shareholder) have applied for issuance of duplicate share certificate which the Company proposes 1o approve.

Any personis) having any objection or claim regarding these shares isfare required fo nofify the Company
in writing within 7 days from the date of publication of this notice, by submitting the claim along with relevant
suppering documents al the Company’s Registered Office: B Wing, Ahura Centre, 2™ Floor, Mahakali Caves Road,
Andheri (E), Mumbai — 400093

In the absence of any valid claim or objection within the stipulated penod, the Company will approve the request
for issue of duplicate share certificate, and no claims relating to the onginal certificate will be entertained thereafter.

For UltraTech Cement Limited

Sd/-
Place: Mumbal Dhiraj Kapoor
Date : 14" July 2026 Company Secretary

THE SPECIAL RECOVERY OFFICER
Authorised U/Section 156(1) of M.C.S.Act 1960
and there under Rule 107 of M.C.S.Rule 1961

Attached : C/o.The Shivkrupa Sahakari Patpedhi Ltd., Mumbai, 114, Yash Plaza, First Floor,
Near Veer Savarkar Market, D’silva Road, Dadar (w), Mumbai 400 028

FORM ‘7’
[See Sub-Rule [11(D-1)] of Rule 107]

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery Officer attached to Shivkrupa
Sahakari Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies
Rules,1961, issued a demand notice dated 05/01/2023 calling upon the judgment
debtors MR. DEEPAK LALJI GALA to repay an amount mentioned in the notice being
Rs. 4,19,440/- within a period of 15 (fifteen) days from the date of receipt of the
said notice and the judgment debtor having failed to repay amount, the undersigned
has issued a notice before attachment dated 28/01/2023 and attached the property
described herein below.

The judgment debtors having failed to repay the amount, notice is hereby given to the
judgment debtors and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on
him under Rule 107 [11(d-1)] of the Maharashtra Co-operative Societies Rules, 1961, on
this 13/07/2026

The judgment debtors MR. DEEPAK LALJI GALA in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of Shivkrupa Sahakari Patpedhi Limited, Mumbai, for an amount
Rs 6,36,899/- (Rupees SIX LAKH THIRTY SIX THOUSAND EIGHT HUNDRED NINTY NINE
Only) and interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY
HOUSE NO. 15/9, NARAYAN BAUG, AGRA ROAD,
NEAR MAHAVIR HALL, MALHAR NAGAR,
KALYAN, DIST. THANE 421 301
ELECTRICITY BILL CONSUMER NO. 020020032783

(SURYAKANT P. KUMBHAR )
SPECIAL RECOVERY OFFICER,
(Maharashtra Co-op Soc. Act, 1960
Rules 1961 Rules 107

Date :- 13/07/2026
Place :- KALYAN

LIPPI SYSTEMS LIMITED

Registered Office: 601 & 602, 6th Floor, Shaligram Corporates, Nr. Dishman House, Iscon-Ambli Road, ,
Ahmedabad, 380058 Gujarat, India | CIN: L22100GJ1993PLC020382 | Tel. No.: 079-35335608/35219264 |
Email Id: cs@lippisystems.com | Website: www.lippisystems.com

Recommendations of the Committee of Independent Directors (“IDC”) of Lippi Systems Limited (“Target Company” or “TC”)
under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the Target Company
(“Open Offer”) made by Vinesh Shivji Dholu (“Acquirer — 1”), Jagdish Shivji Dholu (“Acquirer — 2”), Shivji Karamshi Dholu
(“Acquirer—3”), Jagruti Vinesh Dholu (“Acquirer 4”) and Parul Jagdish Dholu (“Acquirer 5) (collectively “Acquirers”)

1 | Date July 14, 2026

2 | Name of the Target Company (TC) Lippi Systems Limited

The Open Offer is being made by the Acquirers to the Public Shareholders to
acquire up to 33,82,231 Equity Shares representing 25.05% of the Expanded
Share Capital of the Target Company at a price of ¥ 56.84/- per Equity Share,
aggregating to a total consideration of % 19,22,46,010/- payable in cash in
accordance with Regulation 9(1)(a) of the SEBI (SAST) Regulations.

3 | Details of the Offer pertainingto TC

Name(s) of the acquirer and PAC with the | Acquirer 1: Vinesh Shivji Dholu
acquirer Acquirer 2: Jagdish Shivji Dholu
Acquirer 3: Shivji Karamshi Dholu
Acquirer 4: Jagruti Vinesh Dholu
Acquirer 5: Parul Jagdish Dholu

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Ahmedabad —380007. Gujarat. India.

Tel. No.: +917940404242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net
SEBI Registration No.: INM000010122

CIN: U67120GJ1996PTC029182

5 | Name of the Manager to the offer

6 Members of the Committee of Independent | 1. Mansi Hardik Shah (Chairman)
Directors 2. ApexaA. Panchal (Member)

 All IDC members are Non-Executive and Independent Directors of the
Target Company.

* None of the members of the IDC holds any Equity Share in the Target
Company.

* None of the members of the IDC has any contracts or any relationship with
the Target Company.

7 | IDC Member’s relationship with the TC

No member of the IDC has traded in any of the Equity Shares/ other securities
g | Trading in the Equity shares/other | ofthe TargetCompany duringthe:
securities of the TC by IDC Members 1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this recommendation.

g | /DG Member's relationship with the | None of the members of IDC has any contract/ arrangement/ relationship
Acquirers with the Acquirers.

10 | Trading in the Equity shares/other | NotApplicable (As the Acquirers are individuals)
securities of the acquirer by IDC Members

11 | Recommendation on the Open offer, as to | The IDC perused the open offer documents which inter alia set out the
whether the offer is fair and reasonable computation of the Offer Price as per applicable regulations of the SEBI
(SAST) Regulations. The IDC notes that the Offer Price of  56.84 per Equity
Share has been determined in accordance with Regulations 8(1) and 8(2) of
the SEBI (SAST) Regulations, being the highest of various parameters
mentioned therein, and is accordingly of the opinion that the Offer Price
appears to be fair and reasonable.

However, the public shareholders of the Target Company are advised to
independently evaluate the Open Offer and make informed decision about
whether or not to tender their shares in the Open Offer.

12 | Summary of reasons for the| ThelDC have perused the following, for recommendation on the Open Offer:
recommendation (i) Public Announcement dated May 18, 2026;

(ii) Detailed Public Statement published in Financial Express (English) (Al
Editions), Jansatta (Hindi) (All Editions), Navshakti (Marathi) (Mumbai
Edition) and Financial Express (Regional) (Ahmedabad / Vadodara Edition)
on May 25, 2026;

(iii) Draft Letter of Offer dated June 02, 2026;
(iv) Letter of Offer dated July 10, 2026

(v) Certificate dated May 18, 2026 from CA Chirag Raval, Partner of B.K
Patel & Co., Chartered Accountants, certifying the fair value of equity shares
of the Target Company.

Based on the review of the above, the members of the IDC have considered
the following factors for making the recommendations:

(i) The Offer Price is equal to the negotiated price for acquisition of Equity
Shares by the Acquirers under SPA i.e. ¥56.84 (Rupees Fifty Six Paise
Eighty-Four Only).

(ii) The Offer price is determined by the Acquirers and manager to the open
offerin accordance with Regulation 8(2) of the SEBI (SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders to the
closing market price of the Equity Shares on the BSE Limited as on July 13,
2026, being X 232.50 per Equity Share which is higher than the Offer Price.

The Eligible Shareholders of the Target Company are advised to
independently evaluate the Open Offer and the market performance of the
Target Company's scrip and take an informed decision about tendering the
Equity Shares held by them in the Open Offer. The statement of
recommendation will be available on the website of the Target Company
www.lippisystems.com

13 | Disclosure of Voting Pattern The recommendations were unanimously approved by the members of IDC.

14 | Details of Independent Advisors, if any. None

15 | Any other matter(s) to be highlighted None

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying this

statement s, in all material respect, true and correct and not misleading, whether by the omission of any information or otherwise
andincludes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of

Committee of Independent Directors of

Lippi Systems Limited

Sd/-

Mansi Hardik Shah

Chairman- Committee of Independent Directors

DIN: 00031947

Date: July 14, 2026

Place: Ahmedabad, Gujarat.
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FIRSTSOURCE SOLUTIONS LIMITED

CiIN: Le4202MHZ001PLC1 34147
Registered Office: 1" Floor, Athena Towers, Mindspace Malad,
Goregacn (W), Mumbai - 400 063 India. Tel: + 91 {22) 66660888

Web: www firstsource com
Email: fzlii@3i-infolech.comfcomplanceoffican@firsisource.com

NOTICE OF THE 25" ANNUAL GENERAL MEETING
AND E-VOTING INFORMATION

Motice is hereby glven that:

1. Thae 25" Annual General Meeoting [AGM) of the members of
Firstsource Solutions Limited (the "‘Company’) will be held on
Thursday, August 06, 2026 at 10.00 AM IST through Video
Confarencing/ Other Audio-Visual Means (VC). In compliance with
Ganeral Circular numbers 14/2020, 1772020 and latest one baing
03/2025 issued by the Ministry of Corporate Affairs (MCA) and
Circular number SEBIHO/CFD/CMD/CIR/PF2020/242,
SEBI/HO/CFD/PoD2/CIR/IPI2023/120 and SEBHHOMCFDICFD-
PoD-2P/CIR/2024/13 issued by the Securities and Exchange
Board of India (SEB! (hereinafier collectively refermed to as
‘Circulars’), companies are allowed to hold AGMs through VC,
without the physical presence of memberz at a common venuea,
Hence, the AGM of the Company is being held through VC 1o
transact the business/{es) as setforth in the Motice of the AGM dated
May 06, 2026.

2. Further, in accordance with Regulation 36(1)(b) of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015
(“SEBI LODR™), a letter providing a web-link for accessing the
Annual Report is being senl to those Members who have nol
ragistered thair e-mall |Ds.

In compliance with the Circulars, electronic copies of the Natice of
the AGM and Annual Reporl 2025-26 have been senl to all the
members whose email 1Ds are registered with the Depository
Participantis). These documents ara also available on the website of
the Company al, www.lirstsource comfinvestor-relations/, on the
websites of NSE al wwwnseindia.com and BSE at
www.bseindia.com and on the website of Central Depository
Services (India) Limited ('CDSL'") at www.evotingindia.com. The
dispatch of Naotice of the AGM through emails has been completed
on 14" July, 2026.

4. Members holding shares either in physical form or dematerialized
form, as on the cut-off date i.e. Thursday, July 30, 2026, may cas
their votes electronically on the businessi/{es) as sel forth in the
Motice of the AGM through the electronic voling system of CDSL
{'remote e-voling’). Members are hereby informed that:

a. The businessi(es) as set forth in the Notice of the AGM may be
transacted through remote e-voting or e-voting system at the
AGM;

b. The cut-off date for determining the eligibility to vote by remote
e-voling or by e-voling system at the AGM shall be Thursday,
July 30, 2026;

. The remote e-voling shall commence on Saturday, August 01,
2026 (2:00 a.m. IST);

d. The ramote e-voling shall end on Wednesday, August 05, 2026
(5:00p.m, IST)

g. Remote a-vating module will be disabled after 5:00 p.m. IST on
Weadnesday, August 05, 2026,

f. Any person holding shares in physical form and non-individual
shareholders, who acquires shares of the Company and
becomes a member of the Company after the Notice is sent and
holding shares as on the cut-off date i.e. Thursday, Juby 30,
2026, may obtain the logm 1D and password by sending request
at helpdesk evoting@cdslindia.com. However, if 8 person is
already registered with CDSL for remote e-voting then the
existing user D and password can be used for casting their volke,
In case of Individual Sharegholders holding securifies in demat
made and who acquires shares of the Company and becomes a
Member of the Company after the Nofice is sent and holding
shares as on cut-off date'i.e. Thursday, July 30, 2026 may follow
the steps mentioned in the MNotice of AGM under “The
Instructions of Shareholders for remote e-voting and e-voting
during AGM and joining meeting through VC/OAVM™;

g. Members may note that: i) once the vole on 2 resolulion is cast
by the member, the member shall not be allowed to change it
subsequently; i) The facility for voling will also be made
available during the AGM., and those members present in the
AGM through VO facility, who have nok cast their vote on the
resolutions through remote e-voting and are otherwise not
barred from doing so, shall be eligible to vote through the
e-voling system during the AGM. i) The members who have
cast their votes by remote e-voling pricr o the AGM may also
atiend the AGM but shall not be entitled to cast their voles again;
and iv) Only persons whose name is recorded in the register of
members or in the register of benaficial owners maintained by
the depositories as on the cut-off date shall be eniitled to avail
the facility of remote e-voting ore-voling at the AGM;

h. The manner of voting remaotely for members holding shares in
dematerialized mode, physical mode and for members who
have not registered their emaill addresses is provided in the
Motice of the AGM. Tha details will also be made available on tha
website of the Company. Members are reguasted fo visit

O

I. Members who have not registerad their email addresses are
requeastad to ragister their emall addresses with their relevant
deposilories through depository participant(s) and members
holding shares in physical mode are requasted o update their
email addressas with Company's Reaistrar and Share Transfer
Agent, 3i Infotech Limited, al fsl@@3i-infolach.com o recaive
glectronic copies of the Annual Report 2025-26G along with the
Motice of the 25" AGM, instructions for remote e-voling and
instructions for parficipation in the AGM through ViZ;

|- In case you have any gueries of issuas regarding e-voting, you
may refer the Frequently Asked Questions [("FAQs") and

saction or write an emall to helpdesk. evoting@cdslindia_com or
call toll free no. 1800 21.09911;

k. Al grievances connecled with the facility for voting by electronic
means may ba addressed to Mr. Rakesh Dalvi, Sr. Manager,
(CDSL,) Central Depasitory Services (India) Limited, A Wing,
25" Floor, Marathon Futurex, Mafatlal Mill Compounds, N M
Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an
email to helpdesk.evoting@cdsiindia.com or call at toll free no.
180021 09911

For Firstsource Solutions Limited
On behalf of the Board of Directors
S'j."'

Pooja Nambiar

Company Secretary

Place: Mumbai
Date: 14" July, 2028
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LIPPI SYSTEMS LIMITED

Registered Office: 601 & 602, 6th Floor, Shaligram Corporates, Nr. Dishman House, Iscon-Ambli Road, ,
Ahmedabad, 380058 Guijarat, India | CIN: L22100GJ1993PLC020382 | Tel. No.: 079-35335608/35219264 |
Email Id: cs@lippisystems.com | Website: www.lippisystems.com
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Recommendations of the Committee of Independent Directors (“IDG”) of Lippi Systems Limited (“Target Company” or “TC”)
under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011, as amended (“SEBI SAST Regulations™) in relation to the open offer to the public shareholders of the Target Company
(“Open Offer”) made by Vinesh Shivji Dholu (“Acquirer — 1”), Jagdish Shivji Dholu (“Acquirer — 2”), Shivji Karamshi Dholu
(“Acquirer—3”), Jagruti Vinesh Dholu (“Acquirer 4”) and Parul Jagdish Dholu (“Acquirer 5) (collectively “Acquirers”)

1 | Date July 14, 2026
2 | Name of the Target Company (TC) Lippi Systems Limited

The Open Offer is being made by the Acquirers to the Public Shareholders to
acquire up to 33,82,231 Equity Shares representing 25.05% of the Expanded

3 | Details of the Offer pertainingto TC Share Capital of the Target Company at a price of % 56.84/- per Equity Share,

Acquirer 4: Jagruti Vinesh Dholu
Acquirer 5: Parul Jagdish Dholu
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PPl A ), B e FRae Date: July 14, 2026 ]%;W W
i e SAE Y @ 00811707 Place: Ahmedabad, Gujarat. ' 15.072026 mﬁw m. éﬁ m

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Ahmedabad —380007. Gujarat. India.

5 | Name of the Manager to the offer Tel. No.: +917940404242 | Email Id: investors@vivro.net

* All IDC members are Non-Executive and Independent Directors of the

securities of the TC by IDC Members 1. 12 (Twelve) months preceding the date of the PA.

2. Period fromthe date of the PA till the date of this recommendation.

(SAST) Regulations. The IDC notes that the Offer Price of % 56.84 per Equity
Share has been determined in accordance with Regulations 8(1) and 8(2) of
the SEBI (SAST) Regulations, being the highest of various parameters

recommendation (i) Public Announcement dated May 18, 2026;

(ii) Detailed Public Statement published in Financial Express (English) (All
Editions), Jansatta (Hindi) (All Editions), Navshakti (Marathi) (Mumbai
Edition) and Financial Express (Regional) (Ahmedabad / Vadodara Edition)
onMay 25, 2026;

(iii) Draft Letter of Offer dated June 02, 2026;

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying this

Mansi Hardik Shah
Chairman- Committee of Independent Directors
DIN: 00031947
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BEFORE THE HON'BLE CITY CIVIL COURT, AT MAZGAON
COMMERCIAL SUIT NO. 1365 OF 2024

(Under Order V, Rule (1A) of the Code of Civil Procedure, 1908)
Plaint Lodged on : 02/05/2024
Plaint registered on : 08/08/2024
Under Order V Rule 2 of the Code of Civil Procedure, 1908 r/w Sec. 16 of
the Commercial Court Act, 2015
SUMMONS to answer the plaint under section 27 0.V. rr. 1,5,7 and 8 and
0.VIII R. 9 of the Code of Civil Procedure, 1908.

Mega Bollywood Private Limited

A company incorporated under the provisions of Companies Act, 1956 and having
its registered office address at 11th floor, The Plaza 55, Gamdevi Road,

Mumbai-400007 ...Plaintiff
Versus
Shailesh Singh and Ors. ...Defendants

To the Defendant
7. Polaroid Media
WHEREAS the abovenamed Plaintiff has Plaint relating to a commercial dispute in this
Court against you and you are hereby summoned to file a Written Statement within
30 days of the service of the present summons and in case you fail to file the Written
Statement within the said period of 30 days, you shall be allowed to file the Written
Statement on such other day, as may be specified by the Court, for reasons to be
recorded in writing and on payment of such costs as the Court deems fit, but which
shall not be later than 120 days from the date of service of summons. On expiry of one
hundred and twenty days from the date of service of summons, you shall forfeit the
right to file the Written Statement and the Court shall not allow the Written Statement to
be taken on record:

The Plaintiff prays that:

a) This Hon'ble Court be pleased to order and declare that the Settlement Agreement
dated 2nd May, 2016 (Exhibit "B") read along with the letter dated 12th September,
2017 (Exhibit "C") and read along with the Letter dated 15th April, 2021 and Letter
dated 16th April, 2021 (Exhibit "H-1"and "H-2") are valid, binding and subsisting.

b) This Hon'ble Court be pleased to direct Defendant Nos. 1 to 3 jointly and/or
severally to pay the suit claim being an amount Rs. 5,20,16,482/- (Rupees Five
Crores Twenty Lakhs Sixteen Thousand Four Hundred & Eighty-Two Only) for
payment of outstanding principal amount of Rs. 2,0,00,000/- (Rupees Two Crores
Four Lake only) along with interest at the rate of 24% from 9th October, 2019 till
payment and/or realization i.e. Rs. 2,13,95,244/- (Rupees Two Crores Thirteen
Lakhs Ninety-Five Thousand Two Hundred & Forty-Four Only) and further interest
of Rs. 1,02,21,238/- (Rupees One Crore Two Lakhs Twenty-One Thousand Two
Hundred & Thirty-Eight Only) being a default interest at the rate of 24%, as more
particularly described in the Particulars of Claim at Exhibit "M".

c) This Hon'ble Court be pleased to order and declare that the Plaintiff has a charge
and lien on all the revenues/ profits/ benefits/ overflows with respect to the suit film
until the suit claim is satisfied and paid to the Plaintiff (as more particularly
described in the Particulars of Claim at Exhibit "M" hereto);

d) This Hon'ble Court be pleased to pass an order of permanent injunction against
release of the suit film in view of the breach under the 2017 Agreement
(Exhibit "C" hereto);

e) That pending the hearing and final disposal of the present suit, this Hon'ble Court be
pleased to pass an order of temporary injunction against Defendant Nos. 3 to 10
from releasing the suit film in view of the breach under Clause 2.1 of the 2017
Agreement (Exhibit"C");

f) That pending the hearing and final disposal of the present suit, this Hon'ble Court be
pleased to create a charge and lien in favour of the Plaintiff on the revenues/ profits/
benefits/ overflows generated by Defendant No. 3 in respect to the suit film and
direct Defendant No. 3 to deposit such revenues/ profits/benefits/ overflows with
this Hon'ble Court towards the satisfaction of the suit claim payable to the Plaintiff
(as more particularly described as Exhibit "M" hereto); and permit the Plaintiff to
withdraw such amount as this Hon'ble Court may deem fit and proper;

g) That pending the hearing and final disposal of the present suit, this Hon'ble Court be
pleased to pass an order directing Defendant Nos. 1 and 3 to disclose on Affidavit
particulars and provide all agreements/ transactions with respect to the details of
revenues earned by Defendant No.1 and 3 from exploitation of the suit film and
deposit such amount with this Hon'ble Court as deem fit and proper,

h) For ad-interim and interim reliefs in terms of prayer clauses (g) to (g) above;

i) For costs of this Suit; and

j) Forsuch other and further reliefs as this Hon'ble Court may deem fit and proper in
the facts and circumstances of the case and in the interest of justice.

You are hereby summoned to appear to file in this court within 30 days from the
service of this summons upon you,, in person, or by an Advocate and able to answer
all material questions relating to Suit, or who shall be accompanied by some person
able to answer all such questions to answer the above named Plaintiff, and as the Suit
fixed for the final disposal, you must produce all your witnesses and you are hereby
required to take notice that in default of your appearance, the Suit will be heard and
determined in your absence; and you will bring with you any document in your
possession or power containing evidence relating to the merits of the Plaintiff 's case
or upon which you intend to rely in support of your case and in particular of plaintiff/s
the following documents:-

Given under my hand and the Seal of this Hon'ble Court.

Dated this 15th day of July 2026

Sd/- Sd/-
Sealer @ for Registrar
This 15th day of July 2026 City Civil Court, Bombay

Little & Co

Advocates for Petitioner

Central Bank Building, 3rd floor, Mahatma Gandhi Road,
Fort, Mumbai — 400001  Mobile: 9869742616

Email id: ak@littlecompany.com

NOTE: Next date in the Suit is 28th July, 2026

femTeh : 9 24, 038 wifereha sfeeRil, e B wEAE e fafiee”
Q%?Fm:m HeTres wHTw :—gat«m@@z%mﬁqaﬁz?ozoa}
TRET BT : SRR dep s, T Hofell, Hex, wInTERe,
0’6’C’Bank|é%rqﬁ=quﬁam WWW 3O gd, Hag- ¥ooor3
fe 3t fAifdeT $- ferema

GChl
3 sﬁaﬁgﬂiﬂmaﬁ?m%‘waﬁﬁwﬁaﬁﬁaﬂ ?oo?av—cﬂi EEERSGIARIREL]
(3iTetssTIavt) fFrm, R 0 0 R T T ¢ (&) BT RGP IRIE  FITeR Ao fashrardt
SENEASICAC I RENERE mmwwmﬁﬁmﬁmaﬂqéﬁ?ﬁwwaﬁ
INERSER R A 2 /mawcrmam?ﬁaﬁ:r AT T & TET SITAISTRIRANST Fep for.a a1l af
ﬁﬂme;g?ﬁ”aﬁaﬁﬁﬂf?}m” VS IR T SR AT Y OF 3RYeT o Y AT STTUR BIVIR 3R, T quefier wreft
& BOICRT /e - TS RIS SIoTAg TR qsgf??ﬁ) tggqﬁmg—ﬁm
Ed FoigRT / | T R) | wdteqoret |
ully AROT FE quefier '\'a?q | A
ol W HHID S| anfraw | aw
(T) (&) () () () (w) | (M)
e ?eﬁf s e e et | se, | ¢ V
@ ( ) = M- §0,30, | 20,00, [R0,303% [og 035
SIS Xfthes ATewTg , Rregt a0, i oy T B R, | &0/~ 000/ W& TS
G (AE-PSIGRM), BTU\T Y328 0y, FISHIR a5— E‘lkiﬁw‘h_d (et 3 2%‘;_\% 2%:00
ot hHTh — fdec—-319 U™ Yol fﬁﬂq’%‘:aﬂﬁe oR,RoRg| R,00, 0300 R
LBTNE00002543708 wh) | oo/ i
2. |5 depot guTS TS Tcic AT You, AT Fuiell, i T, 3 It | e
(PoieRM), SR PRI, Uhed— Sl IR, 33,¢R, | 19,00, [30,303¢g [0g,R0R¢
sftelt O Gt Ui | i R4 /2T, R4/ 2, /R, Res/” | °00/- | gud | wamd
(Fg-epofarm), &o/39, &/ 3, £ /¥, R0 /3, wie i | (T T |oRio0q| 2200
Pt @I 5. 2, TTTd AIaTell, ST SERATY, SgegR | °% XoR% (}:27 HEAPS| R
LBMUMO0004917707/ | 93T, BT ¥ 4o 3. HISHII 85— war [ T00) i
LBMUMO0005550622 | £y 3 RSt He e TRar.

T (0¢usg) wRET

U A WA AUTEHE, TATE h.002, ARY AT, WTEW ufvem,
TaTg - ¥000%8, TUH Th.: IIRZ00LUES

é‘ﬁﬂ: ubin0808563@unionbankofindia.bank

Union Bank
of India

nment of India Undertaking

aforre 2

SRR T AGoven

wesl: THUTE /TAIT /20086 /6 -6 feiR: 03.00.203¢, fEwTon: gag
ufa

HIGR,

9. . T UTge, UTeTeh! gehte wHemes 9. sivaeres somes sra

M . %%, TBASC, WAg Taeleg Hi-3110. Fifem e fafies, te 7R fam €, aesm I8, s (), 3
Yook,

3. oft. Wrgrg gfvaaTe W@, T-230%, IR 1T, e 8, = fore e, fadt wicem, smmene 7R, 4o, 19 (afvem),
gaé ¥oooly3,

FHER

UAT-¢ : ). O erehd 3Tt wid, S, qeNey TR, . 5@, Us, s gfex, geg, gy (afvem), gug woooo.
T-R : Y. AT TETeha STl W, T . ¥R, Th A, Aue o, o foen, wifeaeh s, 19 (1), Ga wooosR.
ET-3 : . AT e STl I, F-230y, 13 A1 W, W forker, W fagR, wifaet witiwnn, v, qas
¥o0003R.

wEIea [ugiEdT,

T iteTagvm oive ey oTfe wrTfRTEe oide ofve TrhiHe ot e it Setwe ofare, R00? srad g,
A . %, e TN SR TTH=AT W (0 ¢ L&) ITETheT WIefl FHg heled] TagFeT el ST, 39 g8 /33T ¥uaTd
T W FHIIAHR ] AT AT et shefl 3. TRomdl, TR figres shean 3o silem 9 fRfRma SR
AR, AT @ /@Td 2. 2%.08.20%% S A WHITHT fde (TIU) UM ifiha swivama oitel arga.fa.
03.00.203% T HATISAT WA /TTEATHE . 4,3%,%£3.48 (TUH U=eE TG ThIUTH I gR SR =T SArior da
THTIIN Weh) TAh! UehalTehl TR, W /@rediened i ¢ Jofid UedTshgd oot o THIedl ThAT qusfict
TTATATHT TR : (A U el )

gfade | waier onfor @ . | T aie 22.06.20%% W | EETeWeh | wehd thetel | 30.8%.30R4 TS
TEHR 2R.08.%0%E TEUNA | 0R.0%.R0%¢ U™l | =T @/ TS FHTEN
UHATHI THEA | AN A horcd AT | (W) | ATRRUN | heamat TR
< A (%)
et %. 400000/~ R4,03,084.42 R&,¥8¢.00 0.00 0.00 M,3R,%¢3.L2%
SFRA | 4E020%0000200%5
TR AT | M,3R,%¢3.42

SR 3T STEICT ST HeTsATd 3 B1S VI A=A Ttk =1 g5 Tev, off. Wigrhe 3fvaanes: v@ @ 6. a6 gerehd
Sreft wret A g f. 32,20, 034 TSt WTEeTsmTO FEavas featfen sea gren feawstsr i e o :
TTeAT 0T ShetedT TUTER ATCHTT TE0T: 979 36. 9§, W66 WAlelT o), T g Urekeleg ohl. 319213, 4. fer. arom e fafesw
wefier feora 97 O h.6%, T T . 20%, REATH.?, 203/%(2), ¢ & T WER, Mo TR 7o, fam Y, wew e,
WTEER I, ATefeRt MTT0T fegT STii-%¥o2gok & & T W S7fUT farumr., BRETE TaE- THII-%00082EEYLRY,
TATA—-000888%0%o0.

T FUI ShetedT SITH HTeTawe graT ey :

Teieh T ek TT| /ST WA

Tev, fareta wrere gfasfaser sftn qaET qie gRan feqgsy siessantt stfafem, 2002 = wEW 23(R) o,
STV ATGR T, R4,3%,%¢ 3.4 (¥ T TG THITH g <) =70t S71for 48 vermieft ek ) gqehl TaH, madid géie
TS qEE A sTed Shefedt et cravasiidie 31 9 WA AL EVIR 30 T 9 Yook AT9E, AT GIAwAT STHUET &0
feaaiean S1Td 7T A AU AT YU HUATS STETE FHWATT A TR, AT, AAfHaTd JeH Thetedn AT 9T
e FUA G S FIOATE HFE F1Ed g,

sferfermrea e 3 (23) TR, & e N6 e, sSeheat Sty siiet g qrerme=h faeaere e b et
SHIVTATE! SAEH L0l ST Sfdsiferd 372,

ISy T el GEiard wrere e s SvaraTea arkHt stfufamrea ®ew ¢ 3 vefid wedhan (¢) Aefid Tgdiens
AL AYUAT A AR,

suet fergay,

(TT9rER Sife Ferrt)

YT SHEEATIh A TTh STfrhrt

LIPPI SYSTEMS LIMITED

Registered Office: 601 & 602, 6th Floor, Shaligram Corporates, Nr. Dishman House, Iscon-Ambli Road, ,
Ahmedabad, 380058 Gujarat, India | CIN: L22100GJ1993PLC020382 | Tel. No.: 079-35335608/35219264 |
Email Id: cs@lippisystems.com | Website: www.lippisystems.com

STTBIET fo5esTa da=ATEe— (URL Link-https:/BidDeal.in) Eg¥e Hiiced Afdaw urege fifies a1 §-faaa
TSI TeT JeATECaR ST SRUATT I, TRUIGR /ISR THT MRS ok, 018 IS HEATHIBI 04.00 ooyl
TRUT AR TN Y& ATSMHE ahT URahs Hruardl Feft Quard aa g, =T AR ARVl ATGHTTRIS
gRAETTH fahT Hruard Ass
WWWW(M) ImRNemRRiteng o forfics, oiaer 3-4, Wy g UTh, it iic HHI® o3
TR, TR THITIERT, 39 gd, Ha$- ¥oo0oR3 a‘lﬁa@e&qﬁ:w (3KEY) (Pl $ UgRT) JNRE ok, o0& ASHT
JHEATHIS 0¥. 0 0 ATTUGT ATGR T T IR i =T IR el aR TS TR ok, R0 EIISH
HEATHIS! 04.00 AU STHEAT U FRATT GRISTATS! b Uraig — SISt W B3edT SHORIE TG For
SIS Ud IRRANSTRARAISTT b forfids, daer 3-4, 0¥ g uTeh, JHitet ic i o} WHIR, HRIST THIARISAT,
3R g, HaE- ¥oool3 IV ITRT ok, RoRE IS/ WEATHIS! K.00 AU AR =T Uclics. FATN Fehd
i / aifferd dohendies SIS/ dtan * * sRitamaRitam de fofaes W?ﬁgﬁéﬁ?}éﬁww
argufiRfafen, - foserarea el a o1t fabar FifdeT AreR axvanelt FEfRIa PivaTs! Weremes Rar o Fudh smrRRitsmRfsmr
T HHAN BIT FIR CR0¥4¥C0I/ REITRRR0LI/ RYECERLLURR TR JATH 1.
PuAT Hig BTl Y AT TorAeT . Hfea wfedaa urcge fRifads, R. Siforei 3iew daviic UrIRe
fafies, 3. qéwﬁam%eﬁrﬁég,v fhafaT 3t Siar daTaTsiel URIege fRifies, «. fiRaRATFe urRIge
ﬁvlﬁég, &. 29T U0 I ureee forfds, v, e e uriege forfids, ¢. At e Afdw uee foifaes,
R. AIHIHR SaFTeATSIoT WIege = Uigee fifids, ¢ o. FaIea- diues Uree ferfies gwlls AR Aieaear
b bl
WH%WWWW RErepTROY feha ArerRoraT SRR Uit ifdiepricne IRdlT 311

e fagat orcff @ arcienRa o=im 9T www.icicibank.com/ndpds
f3i : et 24, RoR% Tt siftreTt
\S ﬁﬁ serRitaeRitema I fafics )

IR 3TFe, R00R

EIERJII ferfores B

et Aiquitha hrartera: ga weter, sit-fafeen, wm gt fagme uteh, FTE, q0-¥gg0%y SiaTta AETUT T

TR WIS FHE FeGR /FE-Feiqr /FHIGR AT TTER gTefom wraaa farfires amat aror sl o1 Sgd g qael Tumer fiewd /di mem 399
firessha Glereri=a wTde] Taehst /sl Hac ST, TFE TRATAT HLUATH B el T8 ST ATHeS ToE %t © AT TBITHT 378 T afiehd Sivad 311 318,
A=A SR e femeee sive fiehrgaee 1% SR Si8ey 3fve Thrite 31 fegidt e 3fae, Roo2 =aT %em £3(R) aia
TRTOf AT qEAT S T e wrsfevard et it qerht dt 7 st T Sreft. v fome Aete &1 gt At seeftear wie o e
23(R) Rt Setee (Twidiie) &, Q00 =1 fam 3(2) TR A Feh1fira Hvard 3 311R.

FlaR, He-haigr, gHIeR, e, aehemehl sher ¢3(R) i nrafacrelt anmoft ger s1for < siarfd g shetean Tt qufsra 39 @reft faden s,

7

GRIHUM

ER HWEN, UE UGN, AR AT AU Ll eerikuice]
#. FHfieRi e STy e ohid TH 5. U
2. | igwg oNfed @M, ABAETAL. | ARG . ¥, TRY <, AuvadE ufEn, ‘ofEm € i’ 0%/09/30%%
anfee @ SAle@eal ST SHRATSA1 GH-A1 WSfedlaliel Heie 3. 203 | %, 93,%0,6%%/— (¥74 a1 @@
el TAT 1 . §R,%0,%00/— ‘R wireeE, Fed & Hiem :3.¢3 = fieT, TR . /R, ATV FT HET ST )
& @ . ¢/4 A 24 /R T bR, H e, a1 s L e A% | qrates drduta 93.3% i ad @

THAUF00%387000000040 U033 | THCIH, FTHeI! 7T fEurd. e .
2. I Wt @ie, Ao 3w <R H- AT FrHfam qme 6. v sfieEean 0%/09/30%%
T wie ST gET e st f e weeArEe FEEE F. - | 5. y,53,923/ - (90 WRaTE
w9 TR : F. ¥,40,000/ - %28, ¥T2E & 4R,y 1. FE, ToE . 25k, & AT & oo . | syarsa goim A9l Al W) Weths
H WA . : TAUHTER0%00¢4E | ATE U WHHATEE Sieehifid, Wiel Feam (AreryHr), d1. Heam, B £%.9% W A o e
3. 3, Feamr-gifsaeft 1 géid feurd, wetie=an dan SR,
: ST ; ToE . %53 I HeE k. L w1 WO, WfTeA : WeE .
L€ -T, T, . deft = frczhd, ST : HeAW-HaETY Ue,
afeuE : wh. . /%, T @, %,
3. | gt EHE "ehaet @, fegrar | fashar wrden’ revm siteEedn = S H. gHRdien 0%]/0/R03%
TS A WM, HAR @A | = Ao weie . 303 Faeten Fam weie, 928 & ¥%o [ 5. 30,0¢,%8%/~ (570 4@ @@
THIA HEHE W = e (vu.wy . Hiew) S FeAferd S & W83 W BT | o1 gei A% Gohese ) e
& TEE 1 . 2],%0,000/— (w0.R% <. Hier), fadt weg 3. W%, Hed . /] d FffHT Frémda 22.3u% wht ¢ O g
S @A . : TAUHRTERE 003Uy | BTHH . 336 U (GG sierhifd, wet Frma, fagd, 5. SR,
3. “fhex wcE = Hw o fwmEer gr: i T
HEEd, T ; T, ITWE ; T W, S0 ; T sTdie.
¥, | A9 FER I, A0 e vt | foenen s’ TevE sftesEedn St sandiean st e 0%/09/303%
S TR 1 F. $¢,0,000/— T wSreATariel Yofe 3. 3o, & HISHI Wt . B2, Wt . | % 9¢,c0,8%0/— (¥4 313U @@
S T . : TATHTERY R000L] | 18 /2 /fl aTeeh Sifirdter sriershifia, wial 10, 1. forel, §. 300 | iafi womm vt @ o) wthe
A9 oo, e« et fereren seeh v o, ufveE A | g 139% wfiad @ e
ST, S ; ferewret geee=h @ fom, aferdia : sieerm g% sl TR,
ST
Y AT T FeAH WG, ‘37 o1 TR HiawHTE” R Sl ST S A T 0%/09/30%%
arfgewarelt . weag fermaefier A ASTeATsHIe eie . ol SIUHT & A | 5. 93,99, 048/~ (¥ A <@
TR ¢ . 9,804,433/~ 394 . FE, @ . 6R /4l Sfr R /R (WHT) Uk SfEEfieR TR TR e 1)
w9 @ F. SierepTfird, TS TrereR, . iR, f. e 39 fud. Tthe BT 4% TR I T
TIUHO¥R RTL6700063 e ST
&. réter Feror wTHETE, WHEE Froft urdteramet, freofi-amomma e, W fmofl, e (afem), 03/06/30%%
Elccelicic A T, . O o g kot Aol HUH. Wk T AT WM AN [ 55 g3, 4, ¢ 3%/~ (v73 a0 e
S T 1 . 8%,%¢,898 /- feram. TR S A qT)
w9 W . TS BT 24164 % fd o
TEATA00GTALH 00008 T TEIe ATz,
o, TITT SATHRTH SRAR, ST HIS IHCEA G2, d1. Terd, Figult 9 . were, 1. wre, wew 0%/09/30%%

SFTCHRTE WA ﬁamﬁaﬁ?ﬁamﬁl@qﬁ&agﬂaﬁaﬁﬂ“{mﬁ,aﬁ?wﬁr
el T 1 F. RY,80,000/— IR g frewd, wee /T ®. 2j%/%, LR¢/eH/3,
& G . 2%/ 2af/3, 2%/ 2El /¥, 2%/3, 134 /0 MM 220 /0, T F.

. R3,%¢,¢40/ — (¥ STE
ARG ST ESR SS9 T
) TS B 2 R.0% Wi 7

TETHA00LUR000000040UT 0% | 9&Y, ¥, & AT 334,34 =, Hiew, W e g8, 1. T e AT
word, . TeTe 39 fer.
¢. | URYNT™ AR, gerell, WIS WY | TSN ST SR X . ol SiUeRH &7 WIS 03§ 0% /09/R0%E
Tt =N, e, T, Wi AT, Fe, 3w, feearat, . Femw, f. [ 5 2e,33¢ /- (v w6 @@
A @A . ¢,34,000/— BN ¥R2 308, AHYSTIA Teele Beid feord =1 & 7l W ST | sy gom 2t bt )
W 6. feru. TS B 14,2 % TR A aw
TATHT 0L 9800000004024 %3Y el SITTEE.
&, | TGN ATSFHW FHBHR, YU | I TR F-atfeer weim e . g siewen 0’/0b/30%%
TGATY HIBATE, YL@ AT SN e e asearie v F. #2303, | 5. u, w30/~ (w0 T @
HTBUTE STISTHTH &7 HISTHTY Lo . TN Yo g8 = WIS, Wk F. | <o gt o9 Tefl W) b
A W@ 1 F. §,00,000/— 3wy, e . v srEeie fomdt el fem, W, AL | g g6.3% i ad @ gde
& @ . g, fr. 3= T wd s anfor fwm. SR,
TATHI0%¥3220000000402LLY
3 Jreig firdy, e dreig frdy ‘g W RV it A= HEA . %o wefie S 0%/09/30%%
o. @l T@ 1 F. 9¢,00,000/ - TeTe e AR YoIe %, 03, & HIHY 628,64 T [ 5. 99, 3¢,u83/— (v wHE
& @ . B2 TRV o4 <. W (2 & v, {¢ WM. W), T F. GER, | o sredie g T Jaee qm)
TATA00%R8¢000000U03E0%] 83¢, VY3, 9¥Y, WYY, LY, ¥, WYL, YR, VU0, WUR, W43, | urate BTq £9. 9% Ul o e
CYER, ¥R, (¥C[%, C¥C[R, ¢3¢, %R ST bhy U et ST,
Sttt srereRTfid, B ferera, qr. arerEr, f. a2 3 wd g
aTfor e,
% AR GAThIET, THeTdT AT T W HI- AR TS qEEd o, At wede 0%/09/30%%
2. | drATRteT, TRETE dgE G, | S i fren e e ol F. 23, A 8 [ 5. 3,37, u9s /-~ (709 32
&, wie gefagwed TISHTT &34 <. F2, @, Fedl (ATam), 30 wookou IA | grg arefi gom wrardl =t
ol TR ¢ . ¥R,62,0u3/— foura, wo8 . o3, few . 2 9 3 vt SR Siaeeh, 49 | o) gt ddwda 1% g ad
EERcink- N HISHTT &.4 3T T80 &40 <. Hiex = § Fa W ofor fywmr.. T e AR

TATHO YU LTAL9R008LE
T WISt TYg FefgR S0 TE-FeigR /gHIeR T Tge Tet Foumgd &o feaara Tqul 39 i T4z =g sie 992 qrmfl FHaefl T e
HTTATHTS! STCTeIvaTd 3 ST, HER hodTd, FrTeanafihmiT ot g TR Tehagel HIUATHIS! $iae S HHaT HT0 W G2, FUAT Aig wardt 3,
HEX AT el £3(%3) THR TrETel o GO ST Fewdiferam forshl, wreugt fihan sr=ren amiia afer sgfia aror swaiat sHvamarg fassr wvara
AT IR,

RIVTATE TRTEra TerTfeh WTHHIer TeRToT SATIUT U U= WehTIATA el ASTehAId <hie! Tleh SHedTH,

W1 IH SHETHES TRTIVT STt SUS( v W el Hehrell Tnem= faet Srger.

fowror : gard
foien @ g4 06,035

wdt/ - wferga siferehTt
TEH g wET fefies

Recommendations of the Committee of Independent Directors (“IDC”) of Lippi Systems Limited (“Target Company” or “TC”)
under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011, as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the Target Company
(“Open Offer”) made by Vinesh Shivji Dholu (“Acquirer — 1”), Jagdish Shivji Dholu (“Acquirer — 2”), Shivji Karamshi Dholu
(“Acquirer—3”), Jagruti Vinesh Dholu (“Acquirer 4”) and Parul Jagdish Dholu (“Acquirer 5”) (collectively “Acquirers”)

1 | Date July 14, 2026

2 | Name of the Target Company (TC) Lippi Systems Limited

The Open Offer is being made by the Acquirers to the Public Shareholders to
acquire up to 33,82,231 Equity Shares representing 25.05% of the Expanded
Share Capital of the Target Company at a price of % 56.84/- per Equity Share,
aggregating to a total consideration of ¥ 19,22,46,010/- payable in cash in
accordance with Regulation 9(1)(a) of the SEBI (SAST) Regulations.

3 | Details of the Offer pertaining to TC

Name(s) of the acquirer and PAC with the
acquirer

Acquirer 1: Vinesh Shivji Dholu
Acquirer 2: Jagdish Shivji Dholu
Acquirer 3: Shivji Karamshi Dholu
Acquirer 4: Jagruti Vinesh Dholu
Acquirer 5: Parul Jagdish Dholu

Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Ahmedabad —380007. Gujarat. India.

Tel. No.: +91794040 4242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net
SEBI Registration No.: INM000010122

CIN: U67120GJ1996PTC029182

5 | Name of the Manager to the offer

6 Members of the Committee of Independent | 1. Mansi Hardik Shah (Chairman)
Directors 2. Apexa A. Panchal (Member)

« Al IDC members are Non-Executive and Independent Directors of the
Target Company.

« None of the members of the IDC holds any Equity Share in the Target
Company.

« None of the members of the IDC has any contracts or any relationship with
the Target Company.

7 | IDC Member’s relationship with the TC

No member of the IDC has traded in any of the Equity Shares/ other securities
g | Trading in the Equity shares/other | oftheTargetCompany during the:

securities of the TC by IDC Members 1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PA till the date of this recommendation.

g |IDC Member's relationship with the [ None of the members of IDC has any contrac/ arrangement/ relationship
Acquirers withthe Acquirers.

10 | Trading in the Equity shares/other | Not Applicable (As the Acquirers are individuals)
securities of the acquirer by IDC Members

11 | Recommendation on the Open offer, as to | The IDC perused the open offer documents which inter alia set out the
whetherthe offeris fair and reasonable computation of the Offer Price as per applicable regulations of the SEBI
(SAST) Regulations. The IDC notes that the Offer Price of X 56.84 per Equity
Share has been determined in accordance with Regulations 8(1) and 8(2) of
the SEBI (SAST) Regulations, being the highest of various parameters
mentioned therein, and is accordingly of the opinion that the Offer Price
appears to be fairand reasonable.

However, the public shareholders of the Target Company are advised to

independently evaluate the Open Offer and make informed decision about
whether or not to tender their shares in the Open Offer.

12 | Summary of reasons for the| ThelDC have perusedthe following, for recommendation onthe Open Offer:
recommendation (i) Public Announcement dated May 18, 2026;

(ii) Detailed Public Statement published in Financial Express (English) (All
Editions), Jansatta (Hindi) (All Editions), Navshakti (Marathi) (Mumbai
Edition) and Financial Express (Regional) (Ahmedabad / Vadodara Edition)
onMay 25, 2026;

(iii) Draft Letter of Offer dated June 02, 2026;

(iv) Letter of Offer dated July 10, 2026

(v) Certificate dated May 18, 2026 from CA Chirag Raval, Partner of B.K
Patel & Co., Chartered Accountants, certifying the fair value of equity shares
of the Target Company.

Based on the review of the above, the members of the IDC have considered
the following factors for making the recommendations:

(i) The Offer Price is equal to the negotiated price for acquisition of Equity
Shares by the Acquirers under SPA i.e. ¥56.84 (Rupees Fifty Six Paise
Eighty-Four Only).

(ii) The Offer price is determined by the Acquirers and manager to the open
offerinaccordance with Regulation 8(2) of the SEBI (SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders to the
closing market price of the Equity Shares on the BSE Limited as on July 13,
2026, being % 232.50 per Equity Share which is higher than the Offer Price.

The Eligible Shareholders of the Target Company are advised to
independently evaluate the Open Offer and the market performance of the
Target Company's scrip and take an informed decision about tendering the
Equity Shares held by them in the Open Offer. The statement of
recommendation will be available on the website of the Target Company
www.lippisystems.com

13 | Disclosure of Voting Pattern The recommendations were unanimously approved by the members of IDC.
14 | Details of Independent Advisors, if any. None
15 | Any other matter(s) to be highlighted None

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying this

statement s, in all material respect, true and correct and not misleading, whether by the omission of any information or otherwise
andincludes all the information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of

Committee of Independent Directors of

Lippi Systems Limited

Sd/-

Mansi Hardik Shah

Chairman- Committee of Independent Directors

DIN: 00031947

Date: July 14, 2026

Place: Ahmedabad, Gujarat.
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"). THIS PUBLIC ADVERTISEMENT IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK

EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS
PUBLIC ANNOUNCEMENT

LIPPI SYSTEMS LIMITED

Registered Office: 601 & 602, 6th Floor, Shaligram Corporates, Nr. Dishman House, Iscon-Ambli Road, ,
Ahmedabad, 380058 Gujarat, India | CIN L22100GJ1993PLC020382 | Tel. No.: 079-35335608/35219264|

Email Id:

com | Website: www.lippi com

Recommendations of the Committee of Independent Directors (“IDC”) of Lippi Systems Limited (“Target Company” or “TC")

under:

6(7) of Securities and

India (Substantial

Shares and Takeovers) Regulations,

2011, as amended (*SEBI SAST Regulations”) in relation to the open offer to the public shareholders o the Target Company

(“Open Offer”) made by Vinesh Shivji Dholu (“Acquirer — 1

"), Jagdish Shivji Dholu (“Acquirer — 2"), Shivji Karamshi Dholu

(“Acquirer—3”), Jagruti Vinesh Dholu (“Acquirer 4”) and Parul Jagdish Dholu (“Acquirer 5”) (collectively “Acquirers”)

Place: Punjab
Date : July 14,2026

Sanjeev Kumar Sehgal
Company Secretary and Compliance Offcer

1 | Date July 14, 2026
A 2 | Name of the Target Company (TC) Lippi Systems Limited
(Please scan this QR code to The Open Offer is being made by the Acquirers to the Pubhc Shavehulders to
view the DRHP and Corrigendum) acquire upt0 33,82,231
3 | Details of the Offer pertaining to TC Share Capital of the Target Company ataprice of T 56. 84/ per Equity Share,
BEHARI LAL ENGINEERING LIMITED il S
accordance with Regulation 9(1)() of the SEBI (SAST) Regulations,
Our Compan) imited', at Jalandhar, i irer1:
of Comparies(he "RoC"),Purab, HP.& Chanmgarh on iy 23, 1695, Sbsequenty, the name of our Company was changd fo Behar ' Lal Engineering Private Limited' pursuant to a special resomuon passd by the 4 | Name(s) of the acquirer and PAC with the | Acquirer 1: inesh Shivji Dholu
4 42024 Thereafter our C acquirer Acquirer 2: Jagdish Shivji Dholu
passed by the Sharsholders of our Cumpzny passed in their mesting on August 5, 2024, and the name of our Compzny was changed to ts present name ‘Behari Lal Engineering Limited', pursuar 0. frosh cerficata of Acquirer 3: Shivji Karamshi Dholu
incorporation issued by the RoC on September 21, 2024. For.  our Company,see ‘History and Certain Corporate Matters'on page 333 of the draft red herring prospectus Acquirer & JagrutiVinesh Dholu
dated September 26, 2025 (the “DRHP”or the “Draft Red Herring Prospectus’). e
Registered: Village Salani, Amloh Road, Mandi Gobindgarh, Punjab-147 301, India. Acquirer 5: Parul Jagdish Dholu
Corporate Office: B-9, Surajmal Vinar, Vikas Marg Extension, Near Leela Ambience Convention Hotel, East Delhi, Delhi 11002, India. Vivro Financial Services Private Limited
Contact Person: Sanjeev Kumar Sehgal, Company Secretary and Complance Offcer; Tel: +91 17655 20694; E-mal: om; Website: om Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi,
Corporate Identification Number: U27109PB1995PLC016490 Ahmedabad 380007  Gujarat Inda.
OUR PROMOTERS: PARKASI 5 | Name of the Manager to the offer Tel. No.: +91794040 4242 | Email Id: investors@vivro.net
Contact Person: Shivam Patel | Website: www.vivro.net
INITIAL PUBLIC OFFER OF UPTO [#] EQUITY SHARES OF FACE VALUE OF 310 EACH (EQUITY SHARES) OF BEHARI LAL ENGINEERING LIMITED (COMPANY) FOR CASHAT APRICE SEBI Registraton No.: INM00010122
OF [e] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X[e] PER EQUITY SHARE) (OFFER PRICE) AGGREGATING UP TO [e] MILLION (OFFER) COMPRISING A FRESH CIN: U67120GJ1996PTC029182
ISSUE OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP T0 %1,100.00 MILLION BY OUR COMPANY (FRESH ISSUE) AND AN OFFER FOR SALE OF UP Vembers of Tndependent| 1 - Chairman)
T0 7,854,521 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO [] MILLION BY THE SELLING SHAREHOLDERS (OFFER FOR SALE) COMPRISING UP TO 6 Directors 2. ApexaA. Panchal (Member)
2,045,985 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO 3[#] MILLION BY RAJESH GARG, UP TO 514,028 EQUITY SHARES OF FACE VALUE OF 310 EACH - ATIDC -
. members are Non-Executive and Independent Directors of the
AGGREGATING UP TO X[e] MILLION BY LOVLISH GARG (COLLECTIVELY, ‘PROMOTER SELLING SHAREHOLDERS'), UP TO 2,264,720 EQUITY SHARES OF FACE VALUE OF 310 Target Company,.
EACH AGGREGATING UP TO X[e] MILLION BY YOGITA GARG, UP TO 297,033 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO [e] MILLION BY DINESH 7 | 10 Member's relationstip it the TC « None of the members of the IDC holds any Equity Share in the Target
KUMAR GARG HUF (COLLECTIVELY, ‘PROMOTER GROUP SELLING SHAREHOLDERS’) AND UP TO 2,732,755 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO Company.
X[e] MILLION BY SG TECH ENGINEERING PRIVATE LIMITED (INVESTOR SELLING SHAREHOLDER, TOGETHER WITH PROMOTER SELLING SHAREHOLDERS AND PROMOTER = None of the members of the IDC has any contracts or any relationship with
GROUP SELLING SHAREHOLDERS, ‘SELLING SHAREHOLDERS’, AND SUCH EQUITY SHARES, THE OFFERED SHARES). THE OFFER SHALL CONSTITUTE [e]% OF THE POST- the Target Company.
OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. Nomember of the IDC has traded in any of the Equity Shares/ other securities
g | Trading in the Equity shares/other | ofthe Target Company duringthe:
NOTICE TO INVESTORS: CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED SEPTEMBER 26, 2025 ('CORRIGENDUM') securities of the TC by IDC Members 1.12 (Twelve) months preceding the date of the PA. )
This is with reference to the DRHP filed by our Company with the SEBI and the Stock Offer. Potential —_— : Peﬂ:d(:om me:ate o: :&EJECP:\IIHM date :;' th'\/s vecommend;uor‘v —
In addition to the Promoter Group members disclosed on pages 368-369 of the DRHP in the chapter ‘Our Promoters and Promoter Group - Entities !olmmg part of the Promoter Group of our 9 Acqw;sm ers relationsip. with e W(‘zt:emue AD:“?::: ors e Ay contract arrangement/ eiaionship
Promoters’, formed part of the Promoter the date of the DRHP in accordance with Regulation 2(1)(pp) of the SEBI ICDR Regulations: 70 | Trading n the Equity NotAppicale
a. Anchorman Consultancy Private Limited; and securities of the acquirer by IDC Members
b.  KunjForgings Private Limited. 11 | Recommendation on the Open offer, as to | The IDC perused the open offer documents which inter alia set out the
addi T whetherthe offeris fair and reasonable | computation of the Offer Price as per applicable regulations of the SEBI
(colletivel,‘Additional Promoter Group Entities’ ) ) ) (SAST) Regulations. The IDC notes tht the Offer Prce of < 56.84 per Equity
We confirm that as on the dates of the DRHP and this C the Additional Promoter Group Entities were and are in compliance with Regulation 5 of the SEBI ICDR Regulations, to the extent Share has been determined in accordance with Regulations 8(1) and 8(2) of
applicable. the SEBI (SAST) Regulations, being the highest of various parameters
The list of members of Promoter Group includes these Additional Promoter Group Entities and all references to the term ‘Promoter Group' in the DRHP shall include these Additional Promoter amp?g'a‘::fg;:?;i'g“gcga‘;::;gmmgw ofthe opinion that the Offr Price
Group Entities. However, the public shareholders of the Target Company are advised to
The information in thls Corrigendum supersedes, modifies and updates the information in the DRHP, to the extent inconsistent with the information in the DRHP. The DRHP stands amended to the independently evaluate the Open Offer and make informed decision about|
tent ab be read in conjunction with the DRHP. whether or notto tender their shares in the Open Offer.
TheIDC
Please note thatthis C ot reflect nd updates thath d from the date offing ofthe DRHP and the date hereof. The DRHP willbe sutably updated, inciuding 12| Summary of reasons for the the following, for Open Offr:
N N N recommendation (i) Public Announcement dated May 18, 2026;
tothe extent stated in this Corrigendum, as may be applicable, in the Red Herring Prospectus, the Prospectus, and the Abridged Prospectus, as applicable, as and when filed with the RoC, the SEBI - e
(i Detailed Public Statement published in Financial Express (English) (Al
andthe Stock Exchanges. Ediions), Jansatta (Hindi) (All Editions), Navshakii (Marathi) (Mumbai
This Corrigendum shall be made available to public for comments, if any, for a period of 21 days from the date of p f this C inthe where the filing of the DRHP was Edlt&‘omzﬂgdzglzﬂgnclal Express (Regional) (Ahmedabad / Vadodara Edition)
announced in accordance with the SEBI ICDR Regulations. Our Company invites the publicto give their comments to this Corrigendum with respect to disclosures made init. The members of the on Mayzs,
y ; . . (iif) Draft Letter of Offer dated June 02, 2026;
public are requested to send a copy of their comments to the SEBI, to our Company Secretary and the Compliance Officer of our Company andor to the BRLMs at their respective addresses (i) Letter of Offerdated Juy 10, 2026
i mpan Compliance Of i
menf\uned here.ln below. All comments must be.recewed by the SEBI, the Company the " fficer of our Company the BRL‘Ms attheir 2 ) Certfcate dated May 18, 2026 from CA Chirag Raval, Partner of BK
herein below with respect to disclosures made in this Corrigendum on or before 5:00 p.m. on August 04, 2026 i.e., 21st day from the date of pi this Ce in wher Patel & Co., Chartered Accountants, certifying the fair value of equity shares
thefiling ofthe DRHP! nnouncedin EBIICDR Regulati of the Target Company.
i inthis dum shall,unless th reuires, fotheminthe DRHP. Based on the review of the above, the members of the IDC have considered
for
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER (i) The Offer Price is equal to the negotiated price for acquisition of Equity
° 4 ] Shares by the Acquirers under SPA i.e. ¥56.84 (Rupees Fifty Six Paise
gm? SVSTEMATINI crour (.) M U FG MUFG Intime. gty Fuiromy) I (Rup: y
o s o Investments Re-defined _ (i) The Offer price s determined by the Acquirers and manager o the oon
Emkay Global Financial Services Limited Systematix Corporate Services Limited MUFG Intime India Private Limited ) of the SEBI (SAST)
Tth Floor, The Ruby, ‘The Capital, A-Wing, No. 603-606, 6th Floor, (formerly Link intime India Private Limited)
SenapatBapat Marg, Dader it Plot No. C-70, G-Block, Bandra-Kurla Complex C-101, 247 Park, 1t Floor, L B § Marg, Houever the DC members draw agﬁ”'m" m:ne E"SQE'DL‘Q Shareholders ‘“’:";
Mumbai - 400 028, Maharashtra, India Bandra (East), Mumbal - 400 051, Maharashira, India. Vikhroli (West), Mumbai 400 083, Maharashtra, India ; gzsé“%'"” < 2“3’2"39 of the Equity Shares on the Imited as on July
Tel: 491 22 6612 1212 Tel: +91-22:6704 8000 Tel: +91 8108114949 e1Ng % 252,50 perty Price
E-mail: blelpo@emkayglobal.com Email: mb.ipo@systematixgroup.in E-mail: beharialengineering.ipo@in.mpms.mufg.com The Eligible Shareholders of the Target Company are advised to
Website: Wwwemkaygloba\ com Investor grievance e-mail: mvestur@sys{emzﬂxgmup in Website: wwiw.in.mpms.mufg.com independently evaluate the Open Offer and the market performance of the
Investor g com Website: Investor grievance e-mail: beharilalengineering.ipo@in.mpms.mufg.com Target Company's scrip and take an informed decision about tendering the
Contact person: Deepak Yadav! Vimal Maniyar Contact Person: Jinal Sanghvi/ Mot Ledkni Contact Person: Shanti Gopalkrishnan Equity Shares held by them in the Open Offer. The statement of
SEBI Registration Number: INM000011229 SEBI registration number: INM000004224 SEBI Registration Number: INR000004058 recommendation will be available on the website of the Target Company
COMPANY SECRETARY AND COMPLIANCE OFFICER S ppsysterms.com
Sanjeev Kumar Sehgal, BEHARI LAL ENGINEERING LIMITED 13 | Disclosure of Voting Pattern approved by IDC.
Village Salani, Amloh Road, Mandi Gobindgarh, Punjab-147 301, India. Telephone: +91 17 6552 0694; E-mail: il Website: com 14 | Details of Independent Advisors, if any. None
For BEHARI LAL ENGINEERING LIMITED 15 | Any other L None
On behalf of the Board of Directors “To the best of our krmwledge and belief, after making the proper enquiry, the information comamed in or accompanying this
sd. statementis, inall and notmisleading, whether by otherwise
and by the Target C¢ the SEBI SASTREgu\alIDnS,”

For and on behalf of

Comittee of Independent Directors of
Lippi Systems Limited

Sd/-

Mansi Hardik Shah

Chairman- Committee of Independent Directors
DIN: 00031947

Date: July 14, 2026

Place: Ahmedabad, Gujarat.
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